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The question is:

That leave be granted to introduce a Bill
to give effect to the South Asian
Association for Regional Cooperation on
Suppression of Terrorism and for matters
connected therewith or incidental thereto.

It is your maiden introduction of the Bill.

SHRI R. L. BHATIA: Madam, I introduce
the Bill.

The motion was* adopted.

THE DEPUTY CHAIRMAN; Now, there
is one Motion for reference of the Bill to the
Joint Committee. Kumari Selja is going to
move it.

MOTION FOR REFERENCE OF THE
BELL TO JOINT COMMITTEE

[THE COPYRIGHT (SECOND AM-
ENDMENT) BILL, 1992]

THE DEPUTY MINISTER IN THE
MINISTRY OF HUMAN RESOURCE
DEVELOPMENT (DEPARTMENT OF
EDUCATION AND DEPARTMENT OF
CULTURE) (KUMARI SELJA): Madam, I
beg to move that this House concurs in the
recommendations of the Lok Sabha that the
Rajya Sabha do join in the Joint Committee of
the Houses on the Bill to amend the Copyright
Act, 1957 and resolves that the following
Members of the Rajya Sabha:

1. Dr. Baldev Prakash
2. Dr. Naunihal Singh.

3. Shri Mohammed Azfal alias
Meem Afzal
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. Shri Dineshbhai Trivedi
Dr. R. K. Poddar

. Dr. Sanjaya Sinh

. Shri S. Viduthalai Virumbi
. Shri Vishvjit P. Singh

. Shri Syed Sibtey Razi

© 0 NN A

10. Shri Madan Bhatia

11. Shrimati Veena Verma
12. Shri B. K Hariprasad

13. Shri Igbal Singh

14. Shri G. Swaminathan

15. Shri Subramanian Swamy

be nominated to serve on the said Joint

Committee.

The question was proposed and the motion
was adopted.

SHRI V. NARAYANASAMY (Pon
dicherry) Madam, some of the news
papers are giving distorted news
(Interruption)...
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I cannot send congratulations when
Members are standing and agitating.
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[swesiata]

(Interruptions) . . . Please take your seats.
(Interruptions)... please. (Jn. etrruptions)
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THE DEPUTY CHAIRMAN: We are
talking about something good. Ram
Nareshji, for iheaven's sake, please one
minute. (Interruptions)...
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SHRI V. NARAYANASAMY: Madam,
some newspapers... (Interruptions) ...

THE DEPUTY CHAIRMAN: I will allow
you. Please take your seat. (Interruptions) ...
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We great them and we would like the
Secretariat to send our congratulations to our
Chairman and to the scientists and to the
Prime Minister, of course, and to Prof. Abdul
Kalam and everyone involved in it
(Interruptions) ...

SHRI V. NARAYANASAMY:
Madam, some newspapers are..................
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SHRI V. NARAYANASAMY:
Madam, with your permission of course.
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SHRI V. NARAYANASAMY:
Madam, of late some of the newspapers have
started writing some news item wlhich are
untrue and which will give a wrong opinion
about some of the Central Ministers. There is a
news item in Pioneer which says, "CBI raids a
firm -of M. M. Jacob's son-in-law". This news
item is a totally distorted one. (Interruptions)

SHRI S. JAIPAL REDDY (Andhra
Pradesh): Madam, how can he... (In-
terruptions) ...

SHRI MOHAMMED AFZAL alias MEEM
AFZAL (Uttar Pradesh). I think, Mr. Jacob is
sitting here. (Interruptions) ... Mr. Jacob
should defend himself.  (Interruptions!)...
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SHRI MOHAMMED AFZAL alios
MEEM AFZAL: Madam, the Minister can
move a privilege motion and he can take the
grievance to the respective newspapers.
(Interruptions) ...
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SHRI V. NARAYANASAMY: Madam,
the news item... (Interruptions) ...

THE DEPUTY CHAIRMAN: Let him
finish. (Interruptions) ...
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SHRI P. UPENDRA (Andhra Pradesh) .
Madam, I am on a point of order.
(Interruptions) ...

THE DEPUTY CHAIRMAN: Please let
him finish. (Interruptions) ... Let him finish
first. (Inerruptions)...
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SHRI KAMAL MORARKA (Rajasthan)- It

is a kown issue. I don't know why...
(Interruptions).

SHRI V. NARAYANASAMY: I am raising
this issue to clear the doubt. (Interruptions),
Madam, this news refers to the son-in-law of
Mr. Jacob, who was involved...
(Interruptions)... and his hosue was raided.
(Interruptions) .

THE DEPUTY CHAIRMAN: I said, please.
(Interruptions). Nothing can be heard if
everybody... (Interruptions). Plaese sit down.

SHRI V. NARAYANASAMY: It was such
an untrue statement... (Interruptions) .
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DR. JINENDRA KUMAR JAIN (Madhya
Pradesh). Madam, an allegation is made
against me.

IqRWNEa - AIHT T2 AEi Y
. (sm=awT)

DR. JINENDRA KUMAR JAIN:
Madam, an allegation has been made against
me. (Interruptions). 1 may please be
allowed to... (Interruptions) .

THE DEPUTY CHAIRMAN: Please take
your seat.
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THE DEPUTY CHAIRMAN; I have not
permitted you. Pleas, take your seat. I don't
want anybody to speak (Interruptions). Just a
minute. Please. This is a very serious matter
Therefore, one basic reason. ... (Interruptions)

I am a witness to it



395  Motion for reference of
[The Deputy Chairman]

that Mr. Jacob does not 'have any son. I know
he has only four daughters. I am aware of the
situation. (Interrup tions* Just a minute. It is a
very serious matter. Mr. Jacob is a quiet
person. . He has got four daughters. First the
allegation came that his son was Involved in
something. He does not have any son.

SHRI S. JAIPAL REDDY: Madam, I am
on a point of order.

THE DEPUTY CHAIRMAN: 1 will
allow you. Then again there is a
propaganda. .. (Interruptions). It
should'not go like this.

SHRI S. JAIPAL REDDY; I am on a point
of order.

SHRI MENTAY PADMANABHAM
(Andhra Pradesh): Mr. Jacob is very much
present in the House. (Interrtiptions) .

SHRI S JAIPAL REDDY: Madam, I am
on a point of order.

THE DEPUTY CHAIRMAN; Yes.

SHRI P. UPENDRA: We respect him very
much. (Interruptions).

THE DEPUTY CHAIRMAN: He is
refuting it.

SHRI S. JAIPAL REDDY; Let me
at the very outset share your high regard for
Mr. Jacob'. Having stated that, let me make it
clear that these are not matters to be clarified
either by the Chair or by any Member..

THE I-ZSPUTY CHAIRMAN: No. Why?
They are... (Interruptions).

SHRI S. JAIPAL REDDY:.... or by any
Mmister when the matter has not been raised
in the House. (Ir,xpj:

SHRI V. NARAYANASAMY: Mr. Jacob
is an innocent Minister. (Interruptions). He
is very upset.

SHRI S. JAIPAL REDDY: If the matter
was raised, in flhe House... (Interrup’ *ris)

[RAJYA SABHA]
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THE DEPUTY CHAIRMAN: He wants to
raisg a matter of privilege. He is raising a
matter of privilege. (Inferruptions,). Please.
Will everybody be quiet for one minute?

e W dz wER, ow fawe

One minute. Mr. Narayamni.-ny can e to me
and r:e Las given a notv:a of privilege. He
told me... (Interruptions). Yes, against the
paper, because Mr. Jacob does not 'have a
son. (Interruptions,). He said that papers are
making wrong allegations against him. If he
wants to give a matter of privelege,it is for us
to decide. (Interruptions). Please keep
quiet.

SHRI KAMAL MORARKA; Newspapers
write against everybody.

SHRIMATI RENUKA CHOWDHURY’
(Andhra Pradesh): Madam, ... (Interruptions).

THE DEPUTY CHAIRMAN: That is for
the Chair to decide. Any Member..
(Interruptions).

SHRI V. NARAYANASAMY: Madam...

THE DEPUTY CHAIRMAN: Mr.
Narayanasamy, will you pleas, keep quiet for
a minute? Will you please keep quiet for a
minute? Let me bandle the situation. If a
newspaper is making a wrong allegations
against anybody” any Minister or any Mem-
ber has thw right to send a privilege motion. It
is for the Chair to accept it or not to accept it.
He is raising it. Why do you object to it?
Every day Members are raising privilege
matters.

DR. JINENDRA KUMAR JAIN:
Madam, I am on a point of order.
(Interruptions).
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THE MINISTER OF STATE IN
THE MINISTRY OF PERSONNEL,
PUBLIC GRIEVANCES AND PENSIONS
(SHRIMATI MARGARET ALVA). 1
just want "to say very dearly that I have
clarified  this morning that there has been no
raid of any kind on the so-called Mr.
Mathew, who "has been mentioned today, who
happens to be the Minister's son-in-law.  He
is not connected in any way with Mr.
Krishnamurthy's | investigations. I would
categorically say that the CBI has informed
me | very clearly that they have not at all
raided or investigated him... (Inter.
ruptions)...

THE DEPUTY CHAIRMAN: Now that
matter is closed... (Interruptions) ...

DR. JINENDRA KUMAR JAIN: Madam,
some Members in this House while
deliberating on this, mentioned aiy name :..
(Interruptions).
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SHRI 1/ NARAYANASAMY: Mr. Jain, I
have not taken your name. Why are you
dragging yourself into the picture;...
(Interruptions)...

THE DEPUTY CHAIRMAN: Now, Mr.
Narayanasamy, will you go back to your
seat? ...(Interruptions)...

DR. JINENDRA KUMAR JAIN: Mr.
Pachouri mentioned my name...
(Interruptions)..,
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DR. JINENDRA KUMAR JAIN: They
said I had written a letter... (Interruptions)...

THE DEPUTY CHAIRMAN: Please. let
me hear him.
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DR. JINENDRA KUMAR JAIN-, They
are making allegations... (Inter ruptions)...
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SHRI BHUBANESWAR KALITA
(Assam): Madam, because we are present in
this House and we are witness to it, I can say
Ifliat Mr. Pachouri has not taken the name of
Mr. Jain, There is no need for any
clarification and let us proceed with the listed
business. We shall consider the matter closed.
... (Interruptions,)...

DR. JINENDRA KUMAR JAIN:
Madam... (Interruptions) ...

THE DEPUTY CHAIRMAN: Just a
second. I will allow you Please, just a
minute... (Interruptions)...

DR. JINENDRA-KUMAR. JAIN: Madam,
they said that the letter written by me to the
Prime Minister... (Interruptions)...
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THE DEPUTY CHAIRMAN: They did not
say that. I did not hear it... (Interruptions) ...
Please... (Inter. ruptions) ,..

Nothing is going on record. I am not
permitting it... (Interruptions)... Mr. Jacob's
matter is closed... (Interruptions) ,... Dr. Jain

Saheb, I must tell you that nobody took your
name in regard to that because you  have not
written the letter to the newspaper. Did you
write against Mr. Jacob?... (Interruptions)

.Then it is over. Why should you...
(Interruptions) ...

DR. JINENDRA KUMAR JAIN: T will
show every word that I have written in my
letter to the Prime  Minister.
(Interruptions)...

THE DEPUTY CHAIRMAN: Now the
matter is over... (Interruptions)...

DR. JINENDRA KUMAR JAIN: They
challenged it. Mr. Kalita and Mr. Pachouri
challenged it. You can see the records...
((Interruptions)...

THE DEPUTY CHAIRMAN: I am not
permitting it. Please... (Interruptions) ...

DR. JINENDRA KUMAR JAIN: You can
see the records... (Interruptions) ...

THE DEPUTY CHAIRMAN: I am not
allowing.
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I'am not permitting. Please keep quiet...
(Interruptions)...

SHRI DINESHBHAI TRIVEDI (Gujarat):
Madam, what about my privilege motion
against the Finance Minister?

THE DEPUTY CHAIRMAN.- Your
privilege motion, we are examining it . Since
the Government has formed a JPC we have
sent your privilege motion for consideration
by the Chairman of the JPC. I have sent it to
him.

SHRI YASHWANT SINHA (Bihar):
What about my privilege motion against Mr.
George Fernandes... (Interruptions).. .

THE DEPUTY CHAIRMAN; Mr. Trivedi,
I am sure the Chairman of the JPC will take
the matter into consideration... (Interruptions)

SHRI DINESHBHAI TRIVEDI; I hope the
JPC is the competent authority. But still the
privilege motion remains the property of the
House.

THE DEPUTY CHAIRMAN: Yes, the
privilege motion is definitely a property 'of
the House. But because they are discussing
the matter.. Interruptions) Just a minute...
(Interruptions)

SHRI DINESHBHAI TRIVEDI: Has a
specific reference been made to the JPC to
look into this also?

THE DEPUTY CHAIRMAN; Because that
matter relating to the scam is before the JPC, I
have written to the Chairman of the JPC to
look into that matter also and find out. Until
and unless I get the correct informa-. tion, I
cannot reject or accept it.

SHRI DINESHBHAI TRIVEDI: But it still
remains a property of the House...
(Interruptions)
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THE DEPUTY CHAIRMAN: Mr. Dipen
Ghosh, I am not allowing you.
{Interruptions)...

SHRI DIPENGHOSH (West Bengal) : I
am also 'a signatory to the privilege motion.

gaganehr . W {5 WIEY, NS
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I am not discussing that matter...
(Interruptions) Please, Mr. Dipen Ghosh...
(Interruptions) 1 am not allowing you.. .
(Interruptions) Please, Mr. Dipen Ghosh, will
you please sit down?... (Interruptions) I am
not allowing it. Mr. Yashwant Sinha, what are
you saying?

SHRI YASHWANT SINHA: 1 was
enquiring about the fate of the privilege
notice that I had given against Mr. George
Fernandes.

THE DEPUTY CHAIRMAN :You and Mr.
Dayanand Sahay?

SHRI YASHWANT SINHA: Yes.

THE DEPUTY CHAIRMAN: Your
privilege motion deals with a Member of the
other House. So I have sent a letter to the
Speaker of the other House to look into the
matter and accept the privilege motion
because he should deal with that. I cannot call
the Member of the other House before our
Privileges Committee. Let that Privileges
Committee deal with the Member of the other
House.
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SHRI BHUBANESWAR KALITA: We
all associate ourselves with it.

SHRI S. JAIPAL REDDY; Madam, 3'ou
will kindly recollect that yesterday when I
raised the matter about the manner in which
the permit to stay had been granted to Win
Chadha, the Home Minister, the Leader of the
House, was good enough to assure the House
that a statement would be made by the
"Government today. We are sorry to find that
it is not listed in the business. We are also not
aware whether any statement will be made at
all today. So will you kindly throw some light
on that?

THE DEPUTY CHAIRMAN: I spoke to
the Minister. And the Secretary-General
informed me that during the course of the
day, Mrs. Alva was going to make a
statement on that. We will inform the House.
We will either have a supplementary list of
business or we will put it on TV monitors.
That statement will come.
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THE DEPUTY CHAIRMAN: Mr.
Fernandes, the same thing.

SHRI KAMAL MORARKA: Madam, this
is a very serious matter. Why is Mr. Rajiv
Gandhi's assassination report not laid on the
Table cf the House?... (Interruptions) . What
is the delay?

SHRI JOHN F. FERNANDES (Goa):
Madam, we made a demand in this House
that the portrait of our late leader, Shri Rajiv
Gandhi, should be put up in, the Central Hall.
I want to know from the hon. Parliamentary
Affairs Minister as to what atcion h, hag
taken to fulfill this demand.

SHRI YASHWANT SINHA: Madam, is
there anyone in the Government who can
respond to us? I find that the treasury benches
are absolutely benefit of anyone who can
reply to the Members' queries.

THE DEPUTY CHAIRMAN: There are
four M inisters...

SHRI YASHWANT SINHA; Yes, there are
Ministers. But everyone knows that during
Zero Hour, important issues are raised by
Members and it is your directive that either
the Leader of the House or the Parliamentary
Affairs Minister Mr. Jacob, should be present.
These are the two people who can respond.
There is nobody out of these two. It is your
directive, Madam.

THE DEPUTY CHAIRMAN: I will find
out... (Inerrtuptions) .. .1 will find out from
the Home Minister... (Interruptions) ...

SHRI KAMAL MORARKA: Why did
they not lay the report on Shri Rajiv Gandhi's
assassination? What is  the  reason?...
(Interruptions)...

SHRI VITHALRAO MADHAVRAO
JADHAV (Maharashtra): Madam, we want to
know why... (Interruptions) .. .We want to
know why this report is not laid on the Table.
Madam, this is a very important... (In-
terruptions) ...

THE DEPUTY CHAIRMAN: This is a
very bad habit... (Interruptions) ... It is very
unfortunate that Members unnecessarily...
(Interruptions) Please... (Interruptions).. .It is
a serious matter about the Verma Commission
Report which is being raised by Members
who are concerned about  Rajivji's
assassination. It is becoming a political issue.
The Minister cannot reply if everybody wants
to question at the same time... (Interruptions)
.. .Let the Minister answer... (Interruptions)..
.No, I don't allow... (Interruptions) ... Mr.
Jadhav, please take your seat...
(Interruptions)... Please don't make it a habit.
It is not becoming of , Member of Rajya
Sabha at least. Please sit down...
(Interruptions).. .Please take your seats...
(Interruptions).. .1 have said please. I beg of
you... (Interruptions) .. .Please, all of you take
your seats. Let us go ahead with the business.
I beg of you, please take you seats.
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SHRI VITHALRAO MADHAVRAO
JADHAV: 1 wanted to highlight the
importance. That was my intention
(Interruptions) ...
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THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS AND MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): Madam, I did not
listen to the talk going on here, just went out
for a moment. Now, I came to know that
Members wanted to know whether the Verma
Commission Report is to be laid on the Table
or not. I am not in a position to give a reply at
the moment because we have not taken a
decision in this matter... (Interruptions) ...

SHRI N. E. BALARAM (Kerala): That
matter is over.

SHRI MURASOLI MARAN (Tamil Nadu):
Why are they not laying the Report on the
Table of the House? what is the delay?

SHRI VITHALRAO MADHAVRAO
JADHAV; Madam Deputy Chairman, we
want to know... (Interruptions)... This is a
serious matter... (Interruptions) .We want to
know what the Minister is going to say.
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THE DEPUTY CHAIRMAN: Please sit
down... (Interruptions).. .Please sit down...
(interruptions).. .Let me answer. It is the
General Purposes Committee of the Lok
Sabha. The Speaker of the Lok Sabha has to
decide ,because the Central Hall is within the
control of the Lok Sabha, not the Rajya
Sabha. If it were under the Rajya Sabha, we
would have done it... (Interruptions) ...

SHRI S. S. AHLUWALIA: Madam, you
said that the General purposes Committee
would decide it. We want to know what they
have decided . . .(Interruptions) . .We want to
know what they have decided... (In-
terruptions).. .You can communicate to the
Members... (Interruptions) ...

THE DEPUTY CHAIRMAN: Please sit
down. I cannot hear when many of you speak
like this... (Interruptions) .. .Do not behave like
this.. ¢ (Interruptions).. .You see, this is a
serious matter. Some Members had raised the
issue... (Interruptions).. ¢ It was raisted in the
House as to when Rajivji's photograph would
be put up in the Central Hall of Parliament. I
took it up with the Speaker of the other House.
I personally went and talked to him and
discussed the matter with him. It is for the
Speaker to decide. It is not within the right of
the Rajya Sabha to decide where" Rajivji's
photograph will be put up in the Central Hall.
It is for the Lok Sabha. You ask the Lok
Sabha... (Interruptions)....

SHRI SATYA PRAKASH MALAVIYA
(Uttar  Pradesh): You respond here...
(Interruptions) ...

ot W APTET Wt o ¥ wre

F qH o @ oWT AT
(sawam)
SHRI S. S. AHLUWALIA: Madam, we
want to know the status of this Committee...
(Interruptions)... What is the status of the

Geaeral Purposes Committee? 1 want
to
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know whether they have decided on it or they
have rejected it. What is the status of our
demand? ... {Interruptions) .. .We want to
know the status of our demand... (Interrup-
tions) ...

THE DEPUTY CHAIRMAN: You ask
from the Government about that
(Interruptions).. .You ask the Parliamentary
Affairs Minister... (Interruptions) ...

SHRI S. S. AHLUWALIA: Madam, you
gave an assurance to the House, to the
Members, that it would be done...
(Interruptions) ...

THE DEPUTY CHAIRMAN: Please sit
down, Mr. Ahluwalia. I did not assure the
House. You are misleading the House. I did
not assure the House that I would do it. I only
assured the House that I would convey the
message to the Speaker of the Lok Sabha.
That i all. And, whatever assurance I have
given to the House, I have complied with it
and it is for the Speaker to do it. You can ask
the Parliamentary Affairs Minister to find out
from the Speaker. Now, the matter is closed...
(Interruptions)

st dw B dtw o s A
Tt off F1 $FY Few g
¥ gy F oare ¥ wwogm @

o} tiaﬁw maw: &  FEar
sear §.f .. (sa=a)

SHRI MOHAMMED AFZAL alias
MEEM AFZAL: Madam,... (Interruptions) ...

THE DEPUTY CHAIRMAN: No, I am not
allowing you... (Interruptions) ...
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SHRI N. K. P-. SALVE (Maharashtra) :
Madam,... (Interruptions)... Madam, in the
light of what you have said,... (Interruptions)
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.. .Will the Government give information to
this House as to whether they are going to put
up Rajivji's photograph in the Central Hall or
not?... (Interruptions) ...

THE  MINISTER OF
AFFAIRS (SHRI S. B.
Madam,... (Interruptions) ...

THE DEPUTY CHAIRMAN: Order,
order, please... (Interruptions)
Order, please... (Interruptions) ...

HOME
CHAVAN):

SHRI N. K. P. SALVE: Madam,
(Interruptions) ...

THE DEPUTY CHAIRMAN: Yes, Mr.
Salve... (Interruptions).. .Order, please. I am
not allowing anything. I have called Mr.
Salve... (Interruptions) ...

SHRI N. K. P. SALVE: Madam...
(Interruptions)

THE DEPUTY CHAIRMAN: I have not
permitted you, Mr. Afzal. Anybody speaking
without my permission is not going on record
because this House is going out of control.
Please take your seat, Mr. Afzal.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL:**

THE DEPUTY CHAIRMAN: Please take
your seat, Mr. Afzal. I am not giving you
permission.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL:**

THE DEPUTY CHAIRMAN: Please take
your seat.

*Not recorded.
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SHRI N. K. P. SALVE: Madam, you have
expressed your helplessness.

THE DEPUTY CHAIRMAN: No. Not my
helplessness.

... (wmmaw) ... q S

... (owaw) . dfss, Wit A

SHRI N. K. P. SALVE: Madam, you have
expressed your helplessness in the matter of
implementing the wishes of this House so fair
as the Central Hall is concerned. We do not
blame you at all in the matter. But what you
have observed is extremely disconcerting. The
question is: Does of the Central Hall or not?
That is the issue.

THE DEPUTY CHAIRMAN: That is for
the House to decide. ..

SHRI KAMAL MORARKA: That is not
the issue...

SHRI N. K. P. SALVE: That is the issue.

THE DEPUTY CHAIRMAN: That is for
the House to decide.

SHRI N. K. P. SALVE; The point
is this, madam. This House is the part
of the Parliament itself. And the en
tire precincts of the Parlia
ment belongs to the Parliament
as a whole, of both the Houses. And,
therefore, tour wishes cannot b, con
sidered as utterly irrelevant. 1 would
like to know....

THE DEPUTY CHAIRMAN: Mr. Salve, I
would suggest...

SHRI N. K. P. SALVE- Let me com. plete,
Madam. For this specific purpose, Madam, |
request you to kindly convene a meeting of all
the Leaders of the parties in the House so that
they are able to express our wishes and come
to some conclusion, and then jointly take up
the matter with the Speaker of the Lok Sabha.
If this House wants that it should have noth-
ing to do so far as the management and
control of the Central Hall is concerned, then,
let that be the view
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taken. But  speaking for  myself...
(Interruptions) But, speaking for my
self, I think, this House must be

consulted in the control and manage
ment of any part of the percincts and
property... (Interruptions)

SHRI KAMAL MORARKA: Madam, I
don't think... (Interruptions)
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+[] Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN: Please
go back to your seals. (Interrup-
tiong) :
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THE DEPUTY CHAIRMAN: Pleased
go back to your seats. (Interruptions)

St gA. &, . ®FR oW 3
Ay 4oL (EEm) L.

THE DEPUTY CHAIRMAN: Please go
back to your Seats.
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SHRI S. JAIPAL REDDY: Madam Deputy
Chairperson...
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THE DEPUTY CHAIRMAN: Mr. Afzal,

please go back to your seat. No, first you
please go to your seat.
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I will ask him if you keep - quiet. If all of
you keep quiet, I will — ask
him.

ot gt %o Yo awd ; forw ad
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THE DEPUTY CHAIRMAN: Mr.
Afzal, just a second.

o o, qu. sgeataay ;. fiere
Y G =t g (weamr)

Jqmwwmfi ;. 42 90 ) FSIATET )
Everybody, please sit down.

X

It is very serious matter. Please keep
quiet. I request everybody.
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May be, Bosnia is very important
for you.
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[Fasrarafsy]
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I don't know why they can't keep quiet for

a minute.
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I am not allowing. What I am saying to him
applies to you also, be cause when the Chair
gives its ruling, it applies to everyone, not to
one particular person. In that case I will have
to give ruling for everybody.

That is why I was telling for everyone. Now
everybody was asking; many Members
wanted to say something. Mr. K. L. Sharma
wanted to say something but he did not get
agitated that I did not allow him. I cannot
allow ten members at the same time. I am
trying to regulate this House and I need the
co-operation of the Members. You should not
get so agitated that you hurt the feeling of
others. You can say about Bosnia but let one
matter get settled. Now ou go to your seat
pleaes let us have sadbhavana feeling in the
House.

1 HIZERE AEAH TH AT AGA ¢
o wE A & ) F owrer wiw g
FaEaE W oS gu A
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AL gz
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- -l
IWWE . WmT e Ay o
arEr [ A o
MISS SAROJ KHAPARDE (Maharashtra)
: First you go back to your seat.

SHRI MOHAMMED AFZAL alias
MEEM AFZAL; You cannot say it to me. If
the Chair says, I will go back.

1 [] Transliteration in Arabic Script.
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THE DEPUTY CHAIRMAN: Agreed

now.
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Let us take Special Mentions. Now, that
matter is over. (Interruptions).
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SHRI DINESHBHAI TRIVEDI: Madam,

I want to draw your attention...

THE DEPUTY CHAIRMAN: What it is?
Let us run the Business of the House.
(Interruptions)

SHRI DINESHBHAI TRIVEDI: Madam,
this is concerning national 'Padma’ awards.
For the first time, a 'Padma VMiushan'
awardee is behind liars. Let us not make a
mistake . Let us not be confused. He is in all,
he is behind bar's, not because 'of any
Satyagrahha or any national activity. On the
contrary, he is behind bars, precisely, for anti-
nationt! activity.

T[] "Fransliteration in Arabic Script.
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Madam, it is very unfair on the other
recepients of 'Padma Vibhushan' or any other
decoration. I do not want to generalise. Many
of them, most of them, or, may be, all of
them, are deserving. But there has to be some
kind of a limit. Now, a 'Padma Vibhushan'
awardee is behind bars. Madam, he is behind
bars for destablisbJng the national economy. I
do not know if there is any kind of provision
whereby we can recall such awards. We have
been far too generous. I am not trying to cast
any aspersions on the recepients of various
awards. May be, they are deserving. And, they
are deserving. But in this regard, we have got
to have a serious look. It is only a handful of
people in public life, whether they are
bureaucrats or politicians. May be, the number
& very limited.

Madam, a virus is a very small thing. But
once the virus gets into the system, gets into
our body, (Time bell rings).. .the entire body
gets paralysed. Similarly, it ig a question of the
national body politic. A virus, whether in the
form of a bureaucrat or a politician or a
recepient of any award, is not healthy for the
body politic. Madam, my point is, there ha, to
be a discussion on this. There . has to be some
kind of a law. {Time-bell rings') . There are so
many ex-Chairmen of public sector undertak-
ings—I have got a list of them, but I do not
want to take the time of the House—who are
holding positions...

THE DEPUTY CHAIRMAN": Will you
please come to the point and not take the time
of the House?

SHRI DINESH BHAI TRIVEDI:
Half-a_minute, Madam.

THE DEPUTY CHAIRMAN: What are
you driving at?

SHRI DINESHBHAI TRIVEDI; Today is
Sadbhavana day.

And 1 also associate myself and I think
whatever" Shri Rajiv Gandhi or Indira
Gandhi or Pandit Jawaharlal
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Nehru or Lai Bahadur Shastri stood for is
.going down the drain. I would like to know
whether the Government can recall this award
and whether there is going to be a serious
discussion on the issue where we so
generously try to distribute these awards.

The second thing is, while the Civil
Aviation Minister is here, I would like to
know when he is going to place the Imphal
crash report on the Table of the House.

SHRI S. JAIPAL REDDY: The matter
raised by Shri Dineshbhai Trivedi lhat Padma
Vibhushan awarded so Krishnamurty be
recalled, be considered by the Government
very seriously because we have been very
indiscriminate in awarding these decorations.
The Government should consider it seriously.
I think the suggestion made should be taken in
the right spirit. I am sure all sides of the
Houfce will agree with this.

SHRI DIPEN GHOSH: Krishnamurty is
behind the bars. He was awarded Padma
Vibhushan. It is a shame on him. This award
should be recalled.

SHRI MURASOLI MARAN: If he is
allowed to keep it, he would get Bharat Ratna
also. (Interruptions) .

THE DEPUTY CHAIRMAN: Let the
Minister react to this.

SHRI S. B. CHAVAN: I will get it
examined. (Interruptions). it is definitely a
matter to be examined. Unless the matter is
examined, [ cannot  possibly  promise
anything now.
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SHRI DIPEN GHOSH: He was given
commendation for collection of donation.
(Interruptions).

THE DEPUTY CHIRMAN; It is alleged,
according to him... (Interruptions) . I do not
know. H«is alleging
that...

SHRI SATYA PRAKASH MALAVIYA:
What alleging, it is a fact.

SHRI DIGVIJAY SINGH;. It is a known
fact that he isa member of the Rajiv Gandhi
Foundation  Trust.

(Interruptions).

THE DEPUTY CHAIRMAN-; 1 am rot
aware of it because I am not a member of
that. How would I know?

SHRI S. B. CHAVAN: It hag nothing to do
with the Government. The Trust i; a private
body and / cannot say... (Interruptions) .

THE DEPUTY CHAIRMAN: Do you
want to say anything?

THE MINISTER OF CIVIL AVIATION
AND TOURISM (SHRI MADHAVRAO
SCINDIA). I just want to respond to the
question raised by hon. Mr. Trivedi about the
Imphal crash report. I would like to inform
him that the Secretary has approved the
placing of this report in the Library of the
House. I am not certain whether it has been
placed in the Library as yet or not and if it has
not been done, it will be placed today. The
enquiry report along with the
recommendations and the Government's
views thereon, all these three things, will be
placed in the Library of the House.

THE DEPUTY CHAIRMAN: Yes, Shri
Krishan Lai Sharma.

SHRI N. E. BALARAM: Just one minute.
Who is the Secretary to approve it? We are
only asking  the
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Minister. Which Secretary are  you talking
about whose sanction is re- f quired?
What Secretary are you speaking about?

SHRI MADHAVRAO SCINDIA: It. does
not come to the ministerial level, it is dealt
with at the bureaucratic level.
(Interruptions) .  All right,the Minister
has approved it,

SHRI N. E. BALARAM: We are
asking the Minister and he is saying
that the Secretary has approved it.

SHRI MADHAVRAO SCINDIA:
The Minister has approved it. {Inter,
ruptions).

THE DEPUTY CHAIHMAN; I will look at
you. (Interruptions). Yes, Mr. Sharma.

. oft geweve wAT: ¥ orad Aeqa
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¥. .. (vraaw)

THE DEPUTY CHAIRMAN-.  The Bill
has to be reported first, then only I can.
give the timing. It is not reported in the
Rajya Sabha. The Bill can be circulated.
('Intemtp-tions). Let me inform the Members
that the Constitution (Amendment) Bill has .
been passed in the Lok Sabha. It has to
undergo certain process before it is reported in
the Rajya Sabha. It is circulated to all of you
so that you can go through it.  After  itis
reported here, then only I can givte titae for
voting.

SHRI P. UPENDRA: But we were told that
it will be at 1.00 P.M.

THE DEPUTY CHAIRMAN: You { were
informally told by someone, not me. The Chair
cannot give informal inforatiatioa to you. The
Chair can-not give informal information to you.
The Chair can only give you very formal
information. That only can take place. Every
minute I am ask- Ing as to when it is coming
and being MUMTrtOi. Okay? I will tafcrm you
as ! scon as it comes.
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SHRI DIPEN GHOSH: Madam, we have
already agreed that without discussion we
will pass it. Now we must know the time also.

THE DEPUTY CHAIRMAN: Mr. Dipen
Ghosh, there is a certain procedure. It is a Bill
which is not reported in the House. It has not
officially come from the Lok Sabha. I sitting
in the Chair, cannot do that... (Interruptions)...

SHRIS. JAIPAL REDDY: It has
been circulated.
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THE DEPUTY CHAIRMAN: That it has
been circulated is a different matter. But
reporting hag to be done officially.

THE DEPUTY CHAIRMAN; Now, let me
again explain to you. Bills are circulated. But
as long as the Bill is not reported, I cannot
give the time of voting. It will be wrong. I
cannot do anything wrong from the Chair...
(Interruptions)...

3

THE DEPUTY CHAIRMAN: H, is very
correct.

SHRI S. JAIPAL REDDY: Madam, I agree
with Mr. Mathur. Madam, I also wfah to draw
your attention to this particular item. How can
this note be discused straight straightway in the
House?
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THE DEPUTY CHAIRMAN: Which note?

SHRI S. JAIPAL REDDY: The
Background Note on Review of Drug Policy.
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SHRI S. JAIPAL REDDY: We would like
to know as to how it was included in the

Order Paper... (Interruptions) ...

SHRI YASHWANT  SINHA: It should be
taken off the Order Paper. ... (Interruptions) ...

SHRI S. JAIPAL REDDY: We would
like to knof ,in the first place, as to how it is
included in the Order. Paper.

SHRI YASHWANT. SINHA: We..can't
discuss this.
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SHRI S- JAIPAL REDDY; We suggest
that the Chair be not disturbed by the
Minister,

THE DEPUTY CHAIRMAN: He is taking
my permission. Otherwise you will say that
he went away and he didn't get my
permission.

SHRI G. SWAMINATHAN (Tamil Nadu):
Madam, this Drug Policy, because it has
suddenly come, we do not know whether it
will be taken up today... (Interruptions) ... We
need some time to g, into it and study the
policy. It cannot be suddenly taken up.

SHRI S. JAIPAL REDDY: We would like
to know, in the nrst place, how it got included
in the Agenda.

SHRI G. SWAMINATHAN: Be
for, there is a discussion, we should study the
paper. It is a very important matter. It cannot
be suddenly rushed through. And v/e don't
know when it is going to be taken up and
whether it is going to be taken up or not.. .
(Interruptions) ...

THE DEPUTY CHAIRMAN: I wiU
explain to you how it came. The thing i that
Members were quite agitated—Will you
please take your seat, Mr. Swaminathan?—
about this Drug Policy, and there were many
questions also asked on this subject. Perhaps,
considering thats the Minister has brought it.
But it is entirely up to the House to discuss it
or not to discuss it... (Interruptions) .,.

SHRI S. JAIPAL REDDY: The Minister
can only bring it to your notice. H, cannot
include it on his own.

SHRI G. SWAMINATHAN: Madam, we
need time to study the matter because it is an
important matter. It cannot be suddenly
rushed through at the end of the session.

SHRI, S. JAIPAL REDDY: If the Minister
were so sincere, he would have brought it to
your notice. We attach tremendous
importance to this issue. (Interrtiptions)
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SHRI G. SWAMINATHAN": It cannot b,
rushed through like this. It Is not fair because
it is a matter which has been hanging fire for a
period of years. Now, suddenly they bring
report. That report itself is very-hazy. The
itself iy not clear on many points. It is so
vague. We do not understand anything about
the report. I don't think it is fair to press the
report on the last day of the session . . .
(Interruptions)

SHRI YASHWANT SINHA: Madam, let
me tall you one thing.

SHRI G. SWAMINATHAN: In the next
session we will take it up... (Interrtiptions)

SHRI YASHWANT SINHA: A similar
motion had been moved about the Dunkel
Draft also... (Interruptions)

Nobody lias bothered to bring that before
the House. We have been pressing for a
discussion on that... (Interruptions)

THE DEPUTY CHAIRMAN: Let us
delete it.

SHRI AJIT P. K. JOGI: If that is the sense
of the House let us delete it.

SHRI YASHWANT SINHA: We cannot
discuss it today.

SHRI G. SWAMINATHAN: We have to
wait. We have to get time for it. We have
to'go thoroughly into the matter.

SHRI AJIT P. K. JOGI: It cannot be taken
up today, no... (Interruptions)

It should not be taken up, if that is the
sense of the House. It should not be taken up
today.

THE DEPUTY CHAIRMAN: There was ,
demand by the Members.

SHRI G. SWAMINATHAN" It is very
unfair to the House to rush . it through like
this... (Interruptions’)
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SHRI DIPEN GHOSH: It is intended to
give more benefits to multinationals.

SHRI AJIT P. K. JOGI: It cannot :be
rushed through like this. The demand i to
deliberate on it.

THE DEPUTY CHAIRMAN: The demand
was that there should be a discussion on the
Drug Policy, and the Mini! iter had given an
assurance to this House... (Interruptions)
Keeping that in view the Minister brought it
with good intentions of discussing it. H,
brought it before the end of the 'session. There
was so much of heavy busin ess on all the
previous days. We could not do it. Perhaps
that is the reason why the Minister has
brought it. I for the House to agree or not to
agree. That is a different matter
(Interruptions) But the Government s
intention should not be doubted.

SHRI G. SWAMINATHAN: The Dunkel
Report was placed a month ago. What has
happened to that? This comes, and within two
days it is being rushed through. It is not fair.
That gets precedence. The Dunkel Report
should get precedence over the Drug Policy.
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THE DEPUTY CHAIRMAN; Okay. I take
the sense of the House. All right. I take the
sense of the House.

SHRI G. SWAMINATHAN: The Dunkel
Report takes precedence, Ma-darn.
{Interruptions)

THE DEPUTY CHAIRMAN: Let me take
the sense of the House... {Interruptions)

SHRI G. SWAMINATHAN: How is it that
you do not take up the Dunkel Report but
take up the Drug Policy.., (Interruptions)

THE DEPUTY CHAIRMAN: It is not
my ruling. I am asking the Members,' to
decide, please.

SHRI S. JAIPAL REDDY: Madam, bofove
you ask for our opinion, let us understand
clearly that this item was included without
consideration of the Business Advisory
Committee or without your permission.
Therefore, it was improperly included in the
Order Paper. W, are for discussion of the
issue, but we have been taken by surprise.
Therefore let no imp-lession be created that we
are opposed to the discussion.

THE DEPUTY CHAIRMAN: No, no, no,
no, no. Mr. Jaipal Reddy, nobody is going to
take that impression. Everybody is going to
feel that because you wanted to have a longer
and thorough discussion on this Policy, you
wanted a longer time. But it has happened in
the past also—I have .been a Member of this
House for a long time—that certain important
issues have been brought at the last minute
also. But, if the House does not want to
discuss it, there should not be any
disagreement over that. Okay, don't discuss it.

DR. JINENDRA KUMAR JAIN:
Madam.abooit medical education reforms. ..
(Interruptions)

THE DEPUTY CHAIRMAN- No. That
matter is before the court. That matter is
before the court. It Is. sub judice.
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SHRI G. SWAMINATHAN:  Madam;
permit me to say a word. Knowing the subject.
want to say that j the Policy ig going to affect

20,000, j 30,000 small-scale industrial units
and \benefit larger industrial units.

THE DEPUTY CHAIRMAN:
Agreed.

SHRI G. SWAMINATHAN: That is | what
we feel now. Most probably there
should be a say on the matter I because it is
a serious matter affecting lakhs and lakhs of
people engaged in the small-scale sector.
Most probably the benefit may go to large
industries. That is the sense we are getting..
We nesd time to discuss the matetr because it
is a very serious issue affecting many lakhs
of people in a lot of small-scale industries. Two
riders have been given on that. We should be
given time.

THE DEPUTY CHAIRMAN: All right.
That is what I said. All right. If the House
does not want to agree, we won't discusg it. If
that is the sense of the House, let the House
say thai the Houes does not want it. Okay,
don't discuss it.

Special mentions now.

.
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SHRI G. SWAMINATHAN: Bus then there
is one thing _ Madam. ft has to be taken up in
"the next session. They cannot come with a
fait accompli before the next session.

... (Interruptions)

We don't want them to come with a fait
accompli after the session is over. I want
your assurance, Madam, on this subject.
They have placed it before the House and
they should wait for the House to diseusc it.
Otherwise i am afraid tomorrow they may
bring out the same policy after the session
concludes. We want an assurance from the
Minister that behind our back the whole pol-
icy will not come by way of an enactment or
by way of arule. I want
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an assurance from the
man, because once it has been placed
on the Table of the House, our voices
haye to be heard before a conclusion
on it arrived at. Tomorrow if there i«
a rule without
mean that our say has not been
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Deputy Chair

asking us, it would

ht-ard. (Interruptions)

THE DEPUTY CHAIRMAN: Mr.
Swaminathan, wilj you please now sit down
so that we may go ahead with the business
Since there is not enough time left and if
Members want to discuss these policies for a
longer time and if they want to di» cuss it at
an appropriate time, then we will take it up at
the appropriate time in the next session. This
is the only....

SHRI G. SWAMINATHAN: Madam, the
assurance that we want is that after having it
placed on the Table of the House, a decision
on it should be taken after the discussion on it
has taken place. W, don't want a decision to
be taken immediately after the sesion is over.
That is what we are worried about. I do not
know what is,their policy. (Interruptions)
Within two or three months many things may
happen.

THE DEPUTY CHAIRMAN: Mr.
Swaminathan, what is your puob-lem, I am
not abl, to understand it.

SHRI G. SWAMINATHAN: Madam, it
envisages a serious policy.

THE DEPUTY CHAIRMAN; I am very
serious,

SHRi G. SWAMINATHAN: Madam, it will
affect thousands of small scale industries.
Now, it has been placed before the House for
a discusion. My worry is that without our
discussion they may bring it into a sart at a
rule fait accompli. So, having placed it ¢ on
the Table ,let us be given time so that we may
discuss it. After that they should take a
decision on it because it affects so many
thousands of small-seala industries people.
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THE DEPUTY CHAIRMAN: You want
that this policy should be laid on the Table of
the House, but not discussed?

SHRI G. SWAMINATHAN; No. We
want it to be discussed in the next
session. In the meanwhile I do not
want anything to happen on that
policy, because if they dO that, most probably

. (Interruptions). 1 want that nothing
should be dene without hearing us.

THE DEPUTY CHAIRMAN. We don't
have the Minister concerned just now. When
the Minister comes, I will ask him We are not
discussing it just now.
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